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Raipur, the 2nd Decemh<,r 2002 

NOTIFICATION 

No. F494 I/Revcnue/2002.-ln exercise of the powers conferred by Section 3 and read with sub-section ( I Joi" scrlion 
4 of Chhattisgarh Land Revenue Code, 1959, the State Government. hereby. constitutes Board or Revenue or Chha11i,garh 
and appoints the Principal scat of Board of Revenue at Bilaspur. -
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